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Neu Delhi, the 4th May, 19 95

Hon'bla 3hri 3,P#aharma, Member (3)
Hon'ble Shri B.K.Singh , Membar (H)

Shri Mohan Lai
Working as Seusrrnsn
in the Central Road Research Institute
Maharani Bagh Staff ISuar ters , C,R.R.I,,
naharani Bagh,
Meu.1 Delhi,

3illa Ram
working as Helper 'A'
in the Central Road Research Institute,
Maharani Bagh Stsff Quarters, CRtI,
Mahorani Bagh,New Delhi,

a..h . Nn..1 697, , .

Shri Shahbuddin Khan
working asCarpenter
in the Central Road Research Institui
Maharani Bagh Staff Quarter . , CR8I
Maharani Bagh, New Delhi

(By Shri K,N .Bahuguna, Rduocate)

Ve rsus

Council of Scientific & Industrial
Research •ANUSARDHMN .If UMN',
Rafi Marg ,
Neu Delhi- 11Q 001 through
its Joint Secretary (Admn.)

Oirec tor,
Central Rood Research Institute,
P.O. CRRIjNau Delhi- 110 020,

(By Shri U,K,RaOy Mdv/oc^ite)

Applica nts

Responds n .a xn
all the ^fore 3 id
0,As ,•
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jUaGE.M£i\lT(ORAL)

Hon'bis 3»P,Sharma, Member (3)
W''

All the applicants referred to above have

filed separate application under section 19 of the

h»T»Act 5 1985•

In O.A» No, 1 694/94, the ^ licant Mohan L 1

alleged that he uias appointed a's Safaiuala u,e«f •

1.2.1981 as a uorkchargsd employae in the than existing

pay scala of Rs, 196-2 32/-. Hpueuer, the uorkc'narged

employees were considered for ragularisation and in the

case of the applicant, a trade test yas conducted vide

letter dated August 11, 1992 and also considered

educational qualification attained by such appointee

upto 12.1,1994. Since the applicant Mohjn Lai lacking the

nscsssary required prescribed educational qualification,

his 03S8 was referred to the Government Body, C,Si.I.R»
\

by the impugned order dated'8th August,, 1994 but the

applicant has not been regularised, so ha filed this

application on 23rd August, 1994 praying for the reliefs

that the respondents be directed to regularise the vices

of the applicant as Safaiuala/Gewsrman and that the respon

dents be directed not to terminate the services of the

applicant.

Ghri 3ill9 Ram, the applicant in O.A, No, 1695/94,

alleged that he was appointed as uorkcharged employ^p on

22*3,1982 and continues to uork as Cleaner/HeIpe r and

since he has not been regularised and a similar order

of dated 8th August, 1994 regarding his rsgularisation



has bsan issued by Controller of Administration

yhich has also been issued in the case of fiohali LalCSupca),

Since ha has not been conveyed any result of regularisation,

he filed the present application in August, 1994 praying

for almost all the similar reliefs as has been prayed

for by Shri Mohan Lai (supra).^

Shri Shahabuddin, applicant in Wq, 1697/94,

was also appointed to ttiepost of Carpenter on 1«^5«'1981

as a yorkchargad employee and has been continuing on that

post. Ha has also been issued a similar letter dated 8th

August, 1994 by tbeController of Administration for intima«

ting hi® educational qualificstion#'Shri Shahbuddin

has also not bsen conveyed any information about the

regularisation on the said post.

Respondents in all theoriginal applications have

filed the reply contesting the relief prayed for by the

applicants but they have taken a similar stand in all

these cases that the applicant* do not fulfil the qualifies-,

tions re quired for appointment to the post of Claaner/Helper/

SueapBr/Seuorman. It is said that minimum educational

qualification 8th pass is required while in the case of

Mohan Lai he is only 4th standard passed | in the case of

3ill9 Ram ha is only 7th standard psssad and in thacase of

qualification essential is
Shahabudci in^pd ucat iona 1 /i th s ta ndar d paa.,, ad but he is only

5th standard passed and.holds a national cartificata of

oarpentary. The respondents, therefore, opposed the
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regularisation of the applicants on the ground that

according to the racruittnent rules, the prescribed

educational qualification are lacking in all the threg

aforesaid applicants and as such the Governing 3ody has

dacided not to ragularise tham on a Group 'ii' post»'

Ue have heard the laarned counsal Shri K«NeSahuguna

at considerable length and perused therscorda Shri U«K#Sao,

hooavar, prayed for sometime to get instructions from the

dapartment but in the manner ue are disposeing ef the

mattori ue find that futher instructions are not required

in this Case from the dapartmanty^esponcants*

The recruitment rules are to be observed strictly

in the letter of spirit »• If there are any administra tive

instructions that too have to be -jbseruad, 3ut uhen the

applicants have been given appointment to a post^ tliough

may be an uorkcharged basia^but they urre mads to. discharge

fur.ction for tha post to uhich they have been appointed

and they are doing job required since last mo re than 14 years

or so 5 it is uithin tha realm of administration to consider

such persons for regul-arisation after giving relaxation

in suitable cases depending upon their efficiency and

roannar they have conducted themselves in all these years

on the job requirement desired by the respondents,

, therefore, do not express any opinion on

merit in this case, hayg put straight query t-o the

learned counsel for the a^pplicant Shri Eiahuguna uho stated

that the applicants shall be satisfied if tharespondents
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consider the case of the applicant after considering some

relaxation, yith regard to educational qualification as ^811

as aga't";?^^r8cruitman'c rules or adrainistrativ/e instruc s

has inherent po'̂ Jer in itself to relax the rules in

suitable and deserving cases. If the respondents come

a positive conclusion that the applicants have been'

discharging their duties as said above sa uis tac coriiy

.nd efficiently then the experienoe -the y have gained

in all these years may outifoigh tbequ^l-fiootiona. ,

pr as crib ad for the job«

In vieu of the above facts and circurasta rc as,

ue dispose of all these application with tha Qpggyyal;ig|^

that the rasoonciants may consider again s-H these applicants

and if being fit they may os fg|» giving relaxation/

Governing Body on the basis of their peifornitance and

work and duties since their appoint as uorkchargad

employee with the ras ondants,? This will, however,

require that they should pass the trade test as is

' required for the trade of carpenter or other trade, if

my of them do not make mark in the trade test, then

even relaxation of educational quslific t-ion will not

give any claim for regular appointmant or regularisa vion

to a group Ho' post. Cost on parties,

H COpy of this order be kept in the files of 11

the aforssaid 0,H,»,

L V .
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